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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 433 OF 2023

IN THE MATTER OF :
HARPAL SNGH Applicant
Versus
State of Uttar Pradesh Respondent
INDEX
S.No. PARTICULARS Page No.

RESPONSE ON BEHALF OF DISTRICT
PANCHAYAT RAJ OFFICER, MUZAFFARNAGAR
IN COMPLIANCE WITH THE ORDER DATED
22.11.2024 (UPLOADED ON 02.12.2024) IN O.A.
NO. 433/2023 — HARPAL SINGH Vs STATE OF
UTTAR PRADESH & ORS.

THROUGH

D/Neeraj Mittal/Letter 2024 (1}




pREEEE ]

<

EEATE PRICT S iope 2%S

Government of 3

2

Certificate No.

Certificate Issued Date
Account Reference
Unigue Doc. Reference
Purchased by
Description of Document
Property Description
Consideration Price (Rs.)
First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

S R

Statutory Alert
Yish Ao

5. iR nane of any oy plaase nfong

e-Stamp

IN-UP92889293678901W
07-Dec-2024 12:05 PM

NEWIMPACC (SV)/ up14554504/ MUZAFE
SUBIN-UPUP1456450482692522756205W

INDIA NoNupiciaL |l ]]]

ttar Pradesh

I

|

IN-UP$2889293678901W

I

DHARMENDRA KUMAR SO GOPICHAND MUZAFFARNAGAR

Article 4 Affidavit
Not Applicable

DHARMENDRA KUMAR SO GOPICHAND MUZAFFARNAGAR

Not Applicable

DHARMENDRA KUMAR SO GOPICHAND MUZAFFARNAGAR

100
(One Hundred only)

Filagse write of typo Delow this ing




163

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 433/2023

IN THE MATTER OF : woS

HARPAL SINGH Vs STATE OF UTTAR PRADESH & ORS.

NDOH —09.12.2024

NOTARY
RESPONSE ON BEHALF OF THE DISTRICT PANCHAYAT
RAJ _OFFICER, MUZAFFARNAGAR, 251001 _UTTAR
PRADESH, INDIA (RESPONDENT NO. 9) IN COMPLIANCE
TO THE ORDER DATED 22.11.2024 (UPLOADED ON
02.12.2024) PASSED BY THE HON'BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI IN ORIGINAL
APPLICATION NO. 433 OF 2023 IN _THE MATTER OF

HARPAL SINGH Vs STATE OF UTTAR PRADESH& ORS. ¢

T TS
NOTAR

|, Dharmendra Kumar, aged about 36 years S/o Shri

A Gopichand, presently posted as District Panchayat Raj Officer,
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Muzaffarnagar do hereby solemnly affirm and state on oath as
/
under : <p

1.  That the deponent is working on the above mentioned post
since July 2024 and being authorized officer in the captioned
matter and well conversant with the facts and circumstances of
the 67 and as such | am well conversant to swear this affidavit.

2. That this Hon'ble National Green Tribunal, Principal Bench,
New Delhi (hereinafter referred as Hon'ble Tribunal) vide its
order dated 22.11.2024 (Uploaded on 02.12.2024) in Original
Application No. 433 of 2023 in the matter of Harpal Singh Vs
State of Uttar Pradesh & Ors. was pleased to pass the

following orders :- ..;,"/

"17. Respondent 4 thus has said that there is a balancing
culvert constructed by Railways in accordance with requirement
for protection of railway track and it was constructed prior to
1940. Purpose was for balancing water but subsequently it
appeared that there is an unauthorized connection of drainageﬁs;-ﬁ/
system by Panchayatraj Authorities without taking any statutory

TV N _consent from Railway Authorities under Section 16 of Railways

Act, 1989 read with Clause 1033 of Indian Railway Engineering

| Qo : \1
sl & ngle. There was mushrooming growth of residential

A _,s’g‘itlements in and around culvert, egress of where drainage
,{»ﬁt\ j,
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was unauthorisedly made by State Authorities to pass through
Railway culvert, and subsequently one RCC hume pipe was
connected for taking exit of drainage water coming through__ﬁ.../ﬁf’f/
culvert in PWD land and that PWD land abuts agricultural field

of farmers including applicant Harpal Singh. Balancing culvert
was constructed by Railway prior to 1940 to balance runoff
rainwater for avoiding any damage to track and its embankment

and never meant for passing through sewage or drain but
concerned Panchayat Raj Authorities have illegally allowed
drainage to pass from abadi developed in nearby area and in
subsequent period. 1/

18. From above stand taken by Railways, it is clear tha“’ﬁi‘

entire responsibility for management of sewerage is that of
District Panchayat Raj Authorities and they have intentionally
tried to avoid their responsibility by not placing correct facts

before Tribunal. ﬁ’*/
»&Q

19. In these facts and circumstances, we find no option but
to direct District Panchayat Raj Officer to explain as to why
appropriate action may not be taken against it for causing water
pollution in violation of Section 24 of Water (Prevention and

\.Cbptrol of Pollution) Act, 1974 and also by not imposing
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principal. Reply shall be filed by District Panchayat Raj Office(, /
Muzaffarnagar within two weeks.

20. On next date, Chief Development Officer Muzaffarnagar
as well as district Panchayat Raj Officer, Muzaffarnagar b_}th

shall remain present before Tribunal."”

Response-

1 For complying of direction passed by Hon'ble NGT in this

matter, the respondent along with Deputy Commissioner {

Ve

Labour and Employment Muzaffarnagar (On behalf of Chief
Development Officer), Apar Mukhya Adhikari Zila Panchayat
Muzaffarnagar and Regioné! Officer, U.P. Pollution Control
Board Muzaffarnagar surveyed the area in question on dated
04.12.2024. During survey, all feasible possibilities for proper
disposal of sewage, generated from nearby colony were
discussed and the survey report has been prepared and .
annexed as Annexure R-1. e

2.  The operative part of the report (translated in English) is

i . . »ﬂ‘f}ﬁﬁi
mentioned below : O

)

During the survey, it has been observed that the sewage

generated from the nearby colonies which was previously going

| \;%n the land of Railway, passing the balancing culvert and being
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completely stopped. Railway Department itself has constructed
approx. 6 Feet high boundary wall on their land. Hence, the
sewage is being collected on vacant land adjacent to the wall
which comes under District Administration. “

It is respectfully submitted that on getting down from the
Bamanhadi bridge, on the right side road, there is a colony
named Sundarnagar, which has been settled since about 1990.
As a result of urbanization of Sundarnagar Basti, it is not (/ |
possible to manage the liquid waste coming out of houses at
domestic level due to lack of sufficient land. As railway
department have constructed a 6 feet high wall, blocking the
natural flow of the sewage flowing through the colonies,
causing drain water logging on vacant land. The following steps -~
can be taken for effective disposal of sewage : ‘“}

To solve this problem, the water coming out of the
houses of Sundarnagar Basti can be filtered through a filter
chamber and then sent through the old culvert built under the

bridge crossing the road of the Public Works Department and

drained into the Kali River. The flow of water from Sundarnagar

=, Bastiis also in this direction. '
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The area where work needs to be done comes under the
jurisdiction of PWD, NHAI and Irrigation Department (Drainage
Section). Necessary steps are being taken by obtain NOC's.

The length of the drain to be constructed to solve the
above problem is about 1900 meters, for the construction of
which an amount of about Rs. 2.00 crore will be required. Gram
Panchayat-Rampur receives an amount of Rs. 15.00 lakh per
year for liquid waste management, which is much less than the
project cost. Therefore, it is difficult to get the above work done
by the Gram Panchayat. The Gram Panchayat is ready to
extend its full cooperation in getting the above work done.
Necessary action shall be taken for releasing funds by
concerned departments. The proposal of the Gram Panchayat
is enclosed. Apart from this, there is no water body near
Sundarnagar Basti, in which the said water can be properly
managed. Sl

The concerned department needs to release funds and

. involve technical expert for the work proposed. After obtaining

I%.!OCS from concerned department and required funds, the
: work shall be completed within 06 months. o

e -
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3. Therefore, the above additional reply from District Panchayat

>
Raj Officer, Muzaffarnagar is submitted before this Hon'ble v

o
Deptnent oY

|, the deponent named above, do hereby verify that the content

Tribunal for perusal and kind consideration.

VERIFICATION

of all paras of this affidavit is true to my knowledge and true on the

basis of records and as per legal advice. No part of it is false and

'

nothing material has been concealed. So help me GOD. &0

o
Verified at Muzaffarnagar on .0%™".. day of December, 2024. $ﬁ/
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